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INTRODUCTION 

}, the Chairman, Committee on the Welfare of Scqedillcd Castes aDd' 
Scheduled Tribes, having been authorised by th.e Committee to submit the 
Rcport on their behalf, present this Twenty.eighth Report (Eighth Lolc 
Sabba) on Action Taken bY Government on the recommendations contained 
in the Thirteenth Report (Eighth Lok Sabha) on the Ministry of Walfare-
Working of lntegrated Tribal Dcve10pmht Projects in Andhra Pradesh. 

, '. 

2. The Draft Report was considcrcd and adopted by the Committee 
on the Welfare of Scheduled Castes and Schcduled Tribes at their sittina 
held on 10th April. 1987. 

3. The Report has been divided into the following Chapters, : 

L Report. 

II. Recommendations/Observltt10ns which have been at;ceptedby 
tbe Government. 

III. Recommcndalions/Observllti"ns which the Committec do Dot 
dcsire to pursue in view of Government's replics. 

IV. Recommendations/Observations in respect of which replics of 
Government have not been accepted by .the Committee and 
which rcqllir~ reiteration. 

V. Recommendations/Obscrvations in respect of which final replies 
of Government have JlPt been received. 

4. An analysis of the action tiken by Governmcnt on the recommonda-
.tions contained in the Thirtecnth Report (Eipth Lolc Sabba) of the Com-
mittee i.,iveD,in Appcndill-U. 

It would be obaerved thcr""rom that out of 66 recommendations made 
in the Report, 46 recommendations i.e. 10 per cent have been accepted by 
Governmcnt, eight recommendations i·e. 12 per cen! are such which the 

( v ) 



( vi ) 

Committee do aot desire to pursue in view of Government's replies; five 
recommendations i.e. 7 per cent in respect of which replies of Government 
have not been accepted by the'Commlnec. require reiteration; and final 
replies in respect of seven recommendations i.e. \1 per ceDt have not been 
received. 

NEW om.'Hl ; 
April-21. 1987 " 
Vaisakha 1. 1909(S) 

KlUSHAN DA:TT" , SiJLTANPUIt1. 
Clurltnfan. 

Committee on. the Welfare of.Scheduled 
Ca.,tes and St'heduled Tribes. 



CHAPTER I 
REPORT 

This Report of the Committee deals with the action taken by Govern- . 
ment on the recommendations contained in the 13th Report of the Com-
mittee on the Welfare of Scheduled Castes and Scheduled Tribes on tbe 
Ministry of Welfare Working of Integrated Tribal Development Projects in 
Aildhra Pradesh. 

1.2. In para 1.61 of the Report, the Committee had opined that a Bench 
Mark Survey at regular interval of five years would provide proper alses .. 
ment of the achievements made in tbe field of tribal development during 
the last plan period and would provide a sound basis for framing new 
programmes and schemes. The Committee had. therefore, recommended 
that the State Government of Andhra Pradesh should undertake anotber 
Bench Mark Survey at the earliest so tbat tbe available data covering 
different aspects of tribal life is updated which would be helpful in the 
preparation of new schemes for sub-plan area of the State during tbe 
current plan as well as during the next Plan· 

1.3. In their reply dated the 26th March. 1987. the Ministry of Welfare 
have stated that the next Bench Mark Survey will be taken up during the 
final year of the Seventh Plan so that the position at the end of the Seventh 
Plan and programmes to be taken up during the Eighth Plan could be 
known very clearly. 

1.4. The Committee do Dot accept the reply of t~e Goverameat beiDa eya.lye. 
Goverament have not takea aay steps to uHertateanotber Beudl Mark 
Survey to up-date tbe available data coveriDI dl«ereDt aped. of life or tbe 
tribals. It I. necessary to undertake Beneb Mark Sarvey at tbe earliest a. 
it would belp fa tbe prep.ratioa of Dew aclaeDlel for .ub-,Iau ar .. of tbe 
State durlnK the (lurreat p'aa Itlelf. It tl all the more HCHlary llllee IDcb 
BeDch Mark Suney wa. Dot undertakeD towards tbe ead of the Sixth Plaa. 
Tile Committee, tberefore. reiterate tbeir recommeDdatioD to aadertate lDeb 
Belich Mark Suney at the earliest ponible. 

I.S. In para 1.66 of the Report. while expreasiDi their unhappiness over 
utilisation of Rs. 1.65 crores only out of Rs. 1.84 crorea released by 
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Central Government for the development of primitive tribes, the Committee 
had stressed that the State Government 5bould utilise the funds fully. The 
Committee had also recommended tbat voluntary agencies which were work-
ing for the upliftment of tribals intbeState should be involved in the imple-
mentation of schemes for development for primitive tribes 

1.6. In their note dated the 26 March, 1987. the Ministry of Welfare have 
furnished the reply of State Oovemtnem of Andhra Pradesh. who have 
stated that a few voluntary agencies are working at present in different PllI'ts 
of the tribal areas of the State. The question of involvi ng voluntary 
organisations in tribal development on a larger scale is under consideration 
of Government of Andhra Pradesh. According to State Government of 
Andhra Pradcsb the shortf*ll in the utilisation of funds is due to late 
sanction of funds by Government of India at the fag end of 1984-85. 

In this connection, the Ministry of Welfare have stated that their 
Ministry i. not releasing direct grant to the States for the voluntary agencies 
working for the development of primitive tribes. Tile Ministry is releasilli 
Special Central Assistance (SCA) in four quarterly instalments for the 
development of primitive tribes to the States. The State is responsible for' 
executing the schemes at their end. During the year 1984-85. the arantli 
of Special Central Assistance for Tribal Sub-Plan and development of 
primitiVle tribes were relealed as undw : 

Instalment 

1st Inltalment 
2nd Instalment 
3rd Instalment 
4th Instalment 

Amount 
Rs. in lac! 

145.85 
145.85 
145.85 
145 .. 85 

Total 583.40 

Letter No. and date 

1401 1/1/84-TD (G) dt. 22.6.14 
14011/1/84-TD (G) dt. 14.8.84 
1401Ifl/84-TD (G) dt. 27.10.84 
1401 J/J!84-TD (0) dt. 22.2.85 

~h instalment included an amouDt of Rs. 13.08 lakhs for primitive 
tribes. It may be seen from tbe-..above table that the release was Dot made 
at the fag end of the year 1984-15. 

1.7. The Committee ar. not ~olll"illl~ed with the GOYernment reply. It I. 
delll' from tlletr r.ply that tlley rel_d tile l~t quarterly iRltalmellltof 
Specl.l Central"sIstaD~e for Tribal Sub-plalll aad development of primJme 
tribes. of RI. 145.85 latb. (IDcludlnE RI. 1308 lakh, for tbe del'elopmeDt of 
Primitive Tribes) OD 11.1.85. wbleb aboald ba"e beeD released by De~elDber 
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31, 1984 .. This has apparently mad, It dlmeult for tb. State Government to 
draw that instalment In time .nd utllls. it fully. Th, Committee, therefore. 
urge the Central GOlernment to release the qu.rterly Instalments, especl.lly 
the I.st instalment of Special ('entr.1 Assistance for Tribal sub-pl.n .nd 
development of primitive Tribes, well in time 10 tbat tbe State Government 
could draw it in time and ulUISI fuUy for the requisite purpese. The 
Committee would also like tbe St.te Government to t.ke .n e.rly decllion on 
Inv.olving voluntary org.nisatlons in tribal development on • I.rger scale. 

1.8. In para 1.74 of the Report the Committee had recommended that the 
Tribes Advisory Council in Andhra Pradesh should hold its meetings more 
frequently and at least twice in a year as provided in the Constitution and 
Tribal Welfare Department should ensure that proper follow-up action is 
taken on the recommendations of Tribes Advisory Council within a 
reasonable time· The Committee had stressed that the recommendation 
made by the Tribes Advisory Council should be given due weight by the 
State Government. The Committee had also desired that the amendment 

. to the Andhra Pradesh Scheduled Area (Land Transfer) Regulation Act 
as proposed by the Tribes Advisory Council should be considered 
by the State Government and final view taken without any further delay. 

1.9. III their reply dated the 26th March, 1987, the Ministry of Welfare have 
stated that as per the rules notified the States Tribes Advisory Council 
should meet as frequently as necessary and at least twice in a year. This 
rule is being followed strictly and the Government are according due weight 
to the recommendations of the Council and are implementing them to the 
extent feasible. 

1.10. Tbe Committee ue 80t ... Hied "Jtll tbe GMernmellt'1 reply a. II I • 
.. baled oafactl. Ae per tile Illfonotttion furDl.hed to the Committee 
.... 1 •• the Aubra Prade.b Tri_ A.,laery CeUDeII beld ODe· meeting In 
198.1-84 and oae iD 1984-15. Til. represHt.tt" .f tIte State GoYerlllllent of 
..... ,. Pradelb .I~. .dmltted .... nc .. II •• ldellCe 'dore the Committee 
.... A.eoordloll to tile CellltUuttoa, th. Trlt»el Ad.tsory Councillboahl meet 
lit IeMt twice a ,..., ht .. to exfgienept" of work. IOmetimel we could 
not bold tbe meetinl twle. in. year." The Committee. tberefore, reiterate 
tb.t tbe ADdbr. Prades.. tribes Advisory CoaDcll Ibould hold It, meeting 
.... e frequeatl,.nd .t lent twice. year. Tie Committee would .110 like 
to ..... Wlletb.r the propon. amend.eDt to the Alldlar. Pradnb Selaednled 
Are .. (LaB' Tr ... ler)' Reaalatlon Act bo been considered by tile St.te 
Geftl'DlMDt .Dd flnal.aetIon t.ke. ia the matter. 

1.11. In para 5.91 of the Report, the Committee had emphasised that tb. 
Tribal Sub-"laaareu of tid. StaW of Whr& Pra4eab. Ihoulcl bo covered by 



.. net-work of roads connecting the blocks. sub-divisional headqullrters and 
district headquarters with markets and other growth centres and as such 
the Central Government as well as Government of Andhra Pradesh should 
accord the highest priority to road construction programme. 

),12. In their reply dated the 261h March, 1987, the Ministry of Welfare 
have stated that as per Government of Andhra Pradesh reply, Master Plan 
for Roads approved by State Government has been furnished to the 
Ministry of Welfare, Ministry of Communication for . approval and 
sanction. Government of India's sanction is awaited. 

Ministry of Welfare have further stated that as per reply of Depart-
ment of Rural Development. Minist ry of Agriculture. there is a Centrally 
Sponsored Scheme with 100% arant-in-aid to States for development of 
roads in Tribal Areas. No road works were sanctioned to Andhra 
Pradesh under this scheme till 1985-86. From 1986-R7. when this scheme 
was transferred to Department of Rural Development, Ministry of Agri-
culture. that Department decided to allucate funds among the States on the 
basis of the Tribal Sub-Plan Area in each State and sanctioned construct-
tion of 12 roads in Andhru Pradesh with total length of 52.6 kms and 
total estimated cost of Rs. 73.70 lakhs. An amount of Rs. 36.23 lakhs is 
released. The roads sanctioned under this scheme are given in Appendix I. 

1.13. It Is not cle.r from tbe reply of Government as to why no ro.d works 
were sllnctioned to Andhra Pr.desh under the Centrally Sponsored Scheme 
till 1985-86 by the Ministry of Welf.re. It is also not clear from tbe reply 
of Drpartment of Rural Development to whom this scheme has been traDS-
ferred frolll 1986-87, wbetber they bave .pproved tile Malter PI.n fer ro .... 
of Andhra Pradesb Government. If so, whether tbe construction of 11 ro'" 
In Andbr. Pradesh, s.Dctioned by them, .re a part of the M.lter Pia. for 
roads o( Andbra Pradesb Go,ernmeat. The Committee wonld. therefore. 
Uke to be .pprised of the methodology adoptd by tbe St.te Govenmeat 0( 
Andhra Pradelh/Central Government to connect tbe block, lub-cllvilloaal 
he.dCJuarten .ad district he.dquarten witb markets .Dd otber arowtll 
ceatrel In Trib.l Sub-Plan .re. in Andhr. Pradesh. 

1.14. In para 5.142 of thC' Report, the Committee had .urged that the 
decision whether expe04iture Oft internal wiriol and COlt of consumption 
of energy in the houses of tribals will be borae by Rural Electrification 
Corporation or State Electricity Board, should be taken without any delay 
so that implementation of electrification schemes in the Tribal Sub-Plan 
areas was not retarded. The Committee had also recommeded that rural 
electrification should be ,iven top priority durin, the Seventh Plan period 



s 
and the target of electrifying all the remainingre venue villages should be 
achieved without filii. 

US. In their reply dated the 26th March, 1987 the Ministry of Welfare 
have stated that the Government of Andhra Pradesh have taken a decision 
to advance the date for completion of village electrification by one year 
i.e., 1988-89 instead of 1989-90. 

1.16 The Committee do not accept the reply of Gonrnment as it does not 
indicate whether the matter relating to meetina tbe expenditure on electrUlca-
tion of boules of triball bas been lettled. The Committee would like to 
know wbether tbe matter regardlnl expenditure on . internal "'Irina and COlt 
of conlumptlon of energy in tbe houses of trlbals has been sorted out between 
aaral Electrification corporation and State Electricity Board. 

The Committee allo reiterate tbeir earlier recommendation that rural 
eleetri8cation sbould be aiven top priority during the Seventh Plan perJ~ 
and the tarlet of electrifying all the remaining revenue villages sbould be 
acble,ed without fall. 



CHAPTER II 

RECOMMENDATIONS/OBSERVATIONS WHICH HAVE BEEN 
ACCEPTED BY GOVERNMENT 

RecommendatloD Serial No. I (Para No. 1.39) 

The Committee desire that the Central Government in unison with fbe 
Qovernment of Andhra Pradesh should make concerted efforts towards 

the objectives and ensure systematic execution of various schemes in Sub-
Plan area of the State. 

Reply of GOftl'Dntnt 

The recommendation of the Committee is aacepted in principlo for 
implementation. 

(Ministry of Welfare O.M. No. 16015/1/86-TDC dated 26.3.81) 

RecommendatloD Serial No. :1 (Para No.l.60) 

The Committee have been informed that Universal Bench Mark 
Survey was conducted in the State of Andhra Pradesh in the year 1979-80 
and this was conducted on census basis in !TOAs. covering 4.5 lakhs 
Tribal/non-Tribal households in 7500 villages and 6500 hamlets. The main 
objective of the survey was to generate data for plan purposes and for 
preparation of project reports. tribal sub-plan and for collection of data for 
future evaluation studies. The Survey was undertaken by Tribal Cultural 
Research and Training Institute of the Directorate of Tribal Welfare of the 
State Government and the data collected by the Institute has been fully 
used for the preparation of sub-plan in ITO areas. 

The Committee are hap.py that the data collected by Universal a.nCR 
Mark Survey has proved beneficial in the preparation of Tribal Sub-PlaD 
for ITDAa in the State. 

Reply of GOlerDmeat 

This beiDa only a statement, this Ministry has no comment. to eWer. 

(Ministry of Wclfare O.M. No. 16015/1/86-TDC datcd 26.3.,7) 

6 
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....... tioD·Seri.INo. 4(Pa", ND. 1.61) 

Th. Committee have been informed during evidence that 1.35 lath 
Scheduled Tribes are living above poverty line and 2.30 lalths are economi-
eally assisted and 2.70 lakhs are yet to be assisted. The general norm 
applied for identifying a family above poverty line is that the annual 
income of the family should be Rs. 3500 or more· The Committee have 
allo been informed that a proposanor raising the annual income limit 
Trom Rs· 3.500 to Rs· 6400 is being exa~ined in the Planning COJ'nmissi~n. 
The Committee. therefore. desire that the decision to rabc the annual 
income limit to Rs. 6400 per family for crossing the proverty line s~ould be 
taken at an early date keeping in view thcgeneral ri~ in pricrs and low 
purchasing power of Rupee. 

TbePlannin& Commission has taken the decision that in the Seventh 
Pkn the criteria for 'poverty' line is an annual household i~ome of 
Itl.6.400/- in the rural areas andRs. 7,300/- in urban area. 75% of thil, 
i. e. Rs. 4.800/- in rural areas and Rs. S.500/-in urban areas is to be taken all 
the income limit under the poverty aleviation programme for SC/STs in 
order to ensure that all the persons belonging to SC/STs com in, 
under this criteria nrc covered first. Besides. the first priority should be 
liven to those persons whose income is below Rs. 3.500/·and thereafter 
(10m Rs. 3.500/- to Rs .4800/- in rural areas and Rs. 3.500/· to Rs. 5,500/-
in urban areas. 

(Ministry of Welfare O.M. No. 16015/1/86-TDC dated 26.3.87) 

RetGmllteDdat'Dn SI.No. !!I (Pm! No. J .63) 

The Committee. therefore. recommend that a second dose of 
assistance should be given to deserVing tribal families 10 that tbe effort. 
already made to bring them above the poverty line do not become infruc-
,tuous. The Committee al608tress that 2.70 lakhs tribals who are yet to 
be ... listed to cross tile poverty line should be taken care of duriog tbe 
'Snrenth Plan Period. 

Tili, is accepted in principle by Government of Andhra Prad'dh ad 
Ilecessary instructions will be issued to the Director. Tribal Welluet 
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Project Officers of Integrated Triba~ Development Ag.ncy and District 
Collectors. 

(Ministry of Welfare O·M. No. 16015/1/86-TDC dated 26.3.87 

Commeots or the Committee 

Tbe Committee may be informed wbetber necessary instructions bave 
beeo Issued to tbe Diredor. Tribal Welfare/Project Officers of I.T.D.A. a" 
District Collector. io the matter. 

Recommendation SI. No.7 <Para No. 1.65) 

The Committee need hardly emphasize that as recommended by the 
Working Group on Development of Scheduled Tribes during Seventh Plan 
<1985-90>. high priority should be given to the programmes meant for 
primitive groups and project reports for the remaining groups should be 
completed and finalised expeditiously so that integrated approach could 
be adopted for the development of all Primitive Tribal Groups. 

Re,ly of Government 

This is accepted. 

(Ministry of Welfare OM. No. 16015/1/86-TDC dated 26-3-87) 

Comments of tbe Committee 

The Committee would like to be informed wbether Project Reports for tbe 
remaining primitive eron,s bave been 8nallsed in order to ado,t an Intelrated 
a"roacb for tbe development of all Primitive Tribal Groups. 

Recommendation SI. No.9 (P.ra No. 1.67) 

The Committee, therefore. recommend that the staft' at grass-root level 
should keep ill close touch with the triblal people and create an a~areness 
among them about the welfare and developmental schemes being executed 
in Integrated Tribal Development Agencies in the State so that maximum 
of tribals come to know about these Schemes/Programmes and derive the 
bonefits intended for them. The grass root level staft' should be given more 
inducement and incentives for doing dedicated work for the upliftment of 
tribal populace. 
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Reply of Go.,.ralDeat 

Besides the information already furnished to the Committee on 
publicity of welfare schemes. the Stale Government have taken a decision 
to conduct special training programmes for tribals pursuing various 
vocations at a cost of Ks. 2·00 lakhs. 

A decision has been taken by the State Oovernment recently to insti· 
tute awards in recognition of the good work done by the staff working in 
the tribal areas· 

The State Government are also paying com pensatory allowances etc. to 
staff w..>rking in ITDAs. 

(Ministry of welfare O. M. No. 1601 S/1/86-TDC dated 26.3.87) 

RecommeDdatioD SI. No. 11 <Para No. 1.75) 

The Committee further recommend that action taken to implement 
various recommendations of the Tribes Advisory Council should be suitably 
incorporated in the Report of the Governor on the administration of the 
Scheduled areas which is submitted to the President in accordance with the 
provisions contained in the Fifth Schedule to the Constitution. 

Reply of GonrDlDent 

This is being done in the State of Andhra Pradesh. 

<Ministry of Welfare O.M. No. 1601S/I/86-TDC dated 26.3.1987) 

RecommendatloB SI. No. 13 (Para No. 2.35) 

The Committee feel that the District CoUector has multifarious responsi. 
bilities in the day-to.day administration of the district and he canDot devote 
as much time and attention as is required for the work of ITDAs. As such, 
the Committee feel that the Project OfticeT who is a ley fiauTe in ITDA, 
5hould be a senior officer with wide powers so that he has not to wait for 
the approval of the Collector in matters relating to the day-to-day workinl 
of various schemes in the project area. 

Repl, of Go •• nt.aeat 

It has been decided to make tbe Integrated Tribal Development A,ency 
a single agellcy for developmental and relwatory actiYiticl. 
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All the developmental and regulatory departments will work under the 
Project Officer of Integrated Tribal Development Agency with powers or 
inspectioll and review. He is required to report on all the institutions and 
offices opcratina in tho Integrated Tribal Development Agency area. 
Orders in this regard are being issued. The officers who are postedal 
Project Officers of ITDAs are senior officers with considerable fieid 
experieuce. This arra.ngemcDt has been working in the State Quite 
satisfactorily. 

(Ministry of Welfare O.M. No. 16015/ 1/86-TDC dated 26.3.1981) 

Comments of tbe Committee 

The Committee may be Informed of tbe details of orders propoled to 
be Iisued by tbe Go,erDment la, thll reaard. 

Recommendation SI. No. 14 (Par. No. 1,36) 

The Committee also recommend that in Tribal Sub-Plan area. at the 
block level, Block Development Officer and his team of officers should 
function under the direct control of the Project Officer so that the Project 
Officer is a 'Key' Field Officer in the real sense of the term, 

Reply of Government 

The Project Officera, IDtegrated Tribal Development Agencies have 
already got administrative control over the B,D,Os, and his team working in 
the ITDA lUcaS, When once orders are issued making the Integrated 
Tribal Development Agency as a nodal agency the P,R. fUDctionaries 
working in that area will ilutomatically come under the direct control of 
the Project Officer, Integrated Tribal Development Agency. 

(Ministry of Welfare 0 M. No, 16015/1/86-TDC dated 26.3.19'" 

Recommendation 81. No. IS (Par. No. 2.37) 

The Committee feel that there is an uDders tanding gap between tlM 
Government Officials and tribals in regard to developmental measures beiq 
undertaken for tribals. This can be mude up by the grass-rool worker. 
acting as an effective and dedicatedpeTiloonel who are trained to work for 
tribal development and for tribal people. In this context. the Committee 
cannot oYeremphasise the import81lC:e of proper orientation of personnel 
posted in the tribal areas· 
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.,Iy .1 GMenuaeat 

The Officers who arc poated to the tribal areas are generally selected 
wilh c:are. 

Trainina programmes arc being conducted for the personnel in tribal 
~8'. 

(Ministry of Welfare O.M. No. 160IS/I/86-'rDC dated 26.3.1987) 

RecommeadatfoD No. 16 (para No. 2.38) 

Tbe Committee note tbat the Eighth Finance Commission has made an 
allocation of Rs. 37.82 crores fro·m tbe Centre to tbe States for construction 
of staff quarters in tribal areas and tbe sbare for the State of Andhra 
Pradesh is Rs. 3.47 crores. The Committee, therefore. recommond that 
suitable steps should be taken to ensure that the funds available for the 
conltruction of Ital' quarters for the tribals are usefully utililed during the 

"" Seventh Plan period. 

The Eighth Finance Commission has made an al/ocation of RI. 30 
crores from the Centre to the States for payment of special cOntpeasatory 
allowance to statl' posted in tribal areas liS further financial InccntiYe. The 
Committee desire that steps should be taken to see that the fuads available 
to the State Government for payment of compensatory allowance to the 
.taff' posted in tribal areas and working in difftcult conditions are actually 
utilised during the Seventh Plan p~riod for this purpo.e. 

RepLy of Go,erDlDcDt 

Ptl)'m,nt 0/ comptnsator), ollowtlnct 

Tbo OoveralRe1ltof Andhra PrMesh have been giving a compen.atory 
allowance of 20% of pay as special allowance to all their employees 
including the employees in the local bodies and aided institutions working 
",,'the ,Scltedaleci Area. (qeDCY UeaI). The aebeduled areas in Andhra 
Pradesh. more or less, correspond with the Tribal sub-Plan areas even 
though there are some pocbtJ of ~ tribal IU.b~plan areas which do not 
find a place in the scheduled areas of the State. Thil is so because unlike in 

' ... tri1lal .. b-pM. «atas.tbc demarcation,of aeluduled areas with a view 
' .. tUirl:04ermiaatiq.ith,the tribal __ plan erA'Ihas Dot 500 far been 
IIIIIIrIttaDa. ACCOaiiDIl¥.tbe Oo\WAmcot of ~a pr.utesh Dave bc:~n 
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spending Rs. 170 lakhs per annum out of the State funds and their request 
for diverting the allocation of Rs. 83.28· lakhs towards payment of 
compensatory allowance based on the Eighth Finance Commission Award 
for the construction of staff quarters was agreed to by the Ministry of 
Welfare. This proposal was also approved by the Inter-ministerial 
Empowered Committee in the Ministry of Fillance in its meeting held on 
28th June. 1985 and the Ministry of Finance have issued administrative 
approval in this regard vide their Memo. No. 8(1) (2)-FCD/85 dated 4/6th 
September. 1985. 

Staff Quarters 

'the outlay for staft' quarters has consequently been augmented to 
Rs. 347.28 lakhs (Rs. 264.00 lakhs recommended by tbe Eilhth FinaDce 
Commission plus Rs. 83.28 lakhs) tbrough diversion from the scheme for 
plyment of compensatory allowance for construction of 684 quarters. 

(Ministry of Welfare O.M. No. 1~()l5/1/86-TDC dated 26.3.1987> 

Recommendation SI. No. 17 (Para No. 2.39) 

The Committee also note that the Eighth Finance Commission has 
accepted the position that ,facilities in tribal areHS continue to be inadequate 
and has awarded for the first time, an amount of Rs. 4705 crores for 
development of infrastructure in health. communication and education in 
seJccted trillal villages in the States to make service in tribal areas attractive 
to the personnel- The exact share of Andhra Pradesh in this allocation is. 
however. not known. The Committee trust that funds made available to 
A ndhra Pradesh for the development of i ofrastructure in health. communica-
tion and education would be fully utilised during the Seventh Plan Period. 

Reply of Goyernment 

Programmes already approved in Eighth Finance Commission Award 
will be adhered to. 

(Ministry of Welfare O.M. No. 160l5/1/86-TDC dated 26.3.1987) 

Commeat. of tlte Committe. 

Tft Committee "ould Uke to Imowtbe exact _re of A1Id1ara Prad .... 
In tbe allocatloa of faa" to be adliHd daria. tile SeYeDtll PIaD period lor 
tile deYelopm .. t of larnatractare I. lI.altli. commuDlc.dOD aad e4acatloa. 



13 

Recommendation SI. No. 18 (Para No. 2.40) 

As local Members of Parliament and the Members of the Legislative 
Auembly are conversant with tbc problems (If Scheduled T. ibes in their 
respective areas. the Committee recommend that they should be fully 
&ssociated in the formulation as well as implementation of various schemes 
in tribal sub.plan area· 

Reply of Governmeat 

The local tribal members of Parliament/Legislature are members of 
Governing Body of Integrated Tribal Development Agencies and are 
associated in the formulation. implementation and review of the tribal 
development programme in their concerned areas. 

(Ministry of Welfare O.M. No. 16015/1/86-TDC dated ·~6.3.1987) 

Recommendatloa SI. No. 22 (Para No. 3.29) 

The Committee. therefore. recommend that the administrative and 
im plementation machinery should be suitably strengthened both at the 
State level and project level so that there is full utilisation of funds 
earmarked for Tribal Sub-Pllln. In n.o case. the fun':s allocated for imple-
mentation of developmental programmes/schemes in the sub'plan arells 
should be permitted to be diverted for other purposes. or remain unutilised. 

Reply of Gov.eromeot 

A number of decisions have been taken recently by the State Govern· 
ment in this direction. A list of the relevant decisions is enclosed. 

(Ministry of Welfare O.M. No. 1601S/1/86-TDC dated 26.3.1987) 

CommeDts or tile CoJDJDittee 

The Committee may be informed "betller the fu's earmarkecl for Trlbll 
Sub.Plan are being fully utilise' an' tber. bas beea no 'Ivenfon of fuadl 
allocat.. for tmplemeDtatioa of denlopment prolra .... /sebe_ .. fa tile 
ab-plu arels for other pur,..s. 
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I. EDUCATIoNAL DEVELOPMENT OF SCHEDULED TRIBES: 

t. Opening of 2,090 Primary schools in school-less tribal habitations will 
'be taken up of which 1.000 primary schools will be o~ned during 19161-87 
snd remaining next year. 

2. Appointment of local tribals only with 10th Class pass or fail quali-
fications as teachers on regular scale. 

3. A new Teachers/Training Institute will be established at Araku known 
as Tetugu Girijana Upadhyaya Sikshana Kendram with an expenditure 
of Rs. 10.04 lakhs. 

4. Training the teachers so appointed in the two Teacher Training Clntrl. 
at Meriavai in Adilabad district and Araku in Visakhapatnam district io 
batches. 

S. Selecting teachers for future requirements and training them. 

6. Sanctioning of Rs. 145 lakhs consisting of recurring expenditure of 
a.. 134 lakhs and non-recurring expenditure of Rs. 11 laths for one year 
I.e •• 1986-87. 

7. Additional hostel facilities to reduce drop out rate; to establish high 
achools at Mandals and also ITIs at Mandai level. Vocational work&hopi 
at Mandai level and district level will be started. 

8. All Educational institutions in the project areas to be brought under the 
unified control under Education Dept.. and supervision and the AdJoinis-
trative cODt1'ol of ITDAs. 

9. It il resolved to introduce Audio-Vilualequipmont in all.28 residential 
.chools and an amount of Rs. 50.000/- per school i.e .. Rs. 14.00 laths for 
T.V .• VCR. casettes et~. wiH'bo prO\lid.d. 

I.T.I .• t Araku in YlsakhapatnaIH : 

to. It i8 l'08olved to open ODe residential ITI at Araku to train tribek liP 
various trades. An amount of Rs. 55.97 IakbJ will be proYicied ot\wllMlh 
RI. 25.97 lakhs in 1986-87 will be sanctioned during the current year. 

/1. IRRIGATION; 

. 1. Four Special Investigation-cum-Execution Divisions. two for Telanpna 
area and two for coastal Andhra Pradesh are lanctioned. This will include 
the investiption-cum-execution division at Paderu. Priority should be 



]5 

Ji'ell to upland tribal areas. The works should be oompleted within 81im. 
ffame. An aDlOunt of Rs. 36 lakhs @ RII. 9 lakhs per division is aanctioD.4. 

2. A special gco-physical survey to identify potential zones for ground 
watel' department in tribal areas will be conducted and completed durilll 
1986-87. 

3. Schemes involving submersion of tribal lands should not be taken-up 
where it is not avoidable, the rehabilitation should be taken-up on land·to-
land basis. The tribals so rehabilitated will be provided with housing. 
school. health facilities and other amenities in full. The comprehensive 
rehabilitation scheme will be the first charge on the project and form part of 
the project report. Rehabilitation of persons affected by schemes already 
taken up will also be considered. 

4. Forest clearance should be giv.en to all the M.I· schemes with tank area 
ill reserve forests and ayaout outside the reserve forest immediately. 

5. Revenue and hydrological clearances should be given quickly. 

6. In ITls training courses shall be oTaanised to train the personnel in the 
maintenance of the schemes. 

Til. ELECTRIFICATION OF All. TRIBAL VILLAGES 

I. It is resolved to electrify all tribal villages including bamlets within 8 
period of three years. The targets for 1986·87 should therefore, be suitably 
modified. 

2. Non-conventional sources of energy will also be extended to tribal 
areas. 

3. The cost norm (If Rs. 11.000/- per well for energisation shall be raised 
to Rs. 15.000/- per well i 11 the tribal areas. 

lV. SINGLE LINE ADMINISTRATION IN TRlIIAL SUB PLAN AREA 

I. All developmental programmes in the sub·plan area shall be opproved 
by ITDAs. 

2. All officers and staff working in the sub-plan area shall be uDder 1he 
administra tive control of the Project Offloer. ITDA. 

3. III rc~pcct of Officers whose jurisdiction lies both inside aDd out.id. 
sub-plan areas. the Otlh:ers will be respoDaibJ" to Project Ofticen, lTD .. 
for impl.:.uentin& the prO&r.t.IJUDeS as far a$ lTDA areil is conoerned. 
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4. All posting and transfers in regard to ITO A area should be made in' 
consultation with the Project Officers and personnel will be screened as per 
0·0. Ms. No. 11, Social Welfare (D) Dept .• dt. 18.1.77. 

S. In all recruitment for sub-plan areas, the Project Officer.' ITDA. will be 
Chairman/Member of the Selection Committee. 

6. The Project Officer, ITDA will add remarks on their work in the 
personal files of the officers. 

7. The Project Officer shall be competent to tranafer personnel of all 
Departments within the sub-plan areas. 

V. POOLING OF FUNDS AND SINGLE DEMAND ON TRIBAL 
DEVELOPMENT 

Funds for the Tribal Sub-plan shall be pooled together and planned to 
be utilised for the total development of the tribals by the Commissioner of 
Tribal Welfare. This will also be exhibited under a single demand in the 
budget from the year 1987-88. 

VI. SURVEY AND SETTLEMENT 

1. A comprehensive survey and updating of land records will be taken-up 
in the tribal areas· Two new survey units with corresponding sections will 
be newly created and along with this. three existing units and correspon~inl 
sections will be redeployed for use of tribal areas making available a total 
of five units. An additional amount of Rs. 1 crore per annum w.ilI be 
provided. 

2. The survey units will be under the control of the Project Officer, ITDA. 

3. The Units will attend to the conflIct between forest and revenue 
boundaries on priority in the first year. in order to resolve them. 

VII. TELUGU GIRlJANA MAGANA SAMARADHANA-CRASH 
PROGRAMME FOR DISTRIBUTION OF LAND TO LANDLESS 

1. A crash programme of assignment of lands to tribals known as 'Telugu 
Oirijana Magana Samaradhana' will be taken up and, completed in six 
months. 
2. Four units of special statT consisting of one Dy. Tehsildar, three Senior 
Revenue Inspectors. one Sr. Assistant. One Jr· Assistant. One Record 
Assistant. two Attendees and one typist will be sanctioned in ITDAs of 
Adilabad. East Godavari, Khammam and Visakhapatnam and two units each 
in Warungal. West Oodavari, Vizianagaram and Srikakulam. 
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3. lL"iew of the timcJimit of 6 months. furLhor additional staft' will be 
saDCtioncd. wb.r,cyeI: DlCcssary. 

4. Necessary survey staff will also be added to each unit. 

VIII. APPOINTMENT OF LOCAL TRIBALS AS VILLAGE ASSIS
TANTS IN SCHEDULED AREAS 

It was decided'in principle that aH'the posts of",Jlfage ASl!listants 1n the 
scheduled' areas wilt' be reserved' for local schec!uied'tribes ancffor this· 
purpose. a regulation should be brought' forward under para5(i) 'olthe 
Fifth Schedule of the Constitution. 

IX. FORMATION OF REVENUE Dl¥/WtSJN9./M 1'RIB~L Aif&fG 

It r was'. decidetl- to form .three Rev ..... IliviaiQDI . ...with., hcad..,al1Ors" at 
Kallur,lD·*ba'll'llDllm·dtstricti Utnoef'in Adilabad district &ad ~cbo.. 
dayaraann ,BA.,GOdaVad District. 

X. HEALTH 

1. If was deoidedthat JO'MobiJe'MedteeIUllitl!l'wiUbeopened witll-prio· 
rity fdr Primittu Tribal Groups inba&ltect areu at a' cost oNtII.20.()() 
lakhs, 

2. The.' caistiug.·24· Mobile M.edteal Unite .wtll,M-Mtivitod by reP.laciq115 
jelp11wllicliareto'be co.dcmnocl.at a oolt of Rs. l5.DO.Iakb •• 

3·. AU 'the existina. vacancies of Medical Officcrs will belilled in. 

4. Tltne limit for reporting for·sucaofthoeecandidttee·who blft.been 
given appointment orders will be only 30 days instead of' the' ptelent' 60 
days. 

5. Two ·years service in tribal areas wilt hereafter· be· compuJeory· fo,tbOIO 
leeking'1ldmission into POllt{}radnate·Courses. 

6. All vacancies of Para medical staff will be filled up and wherever 
neCessary local qualified tribals willbcrccruitcd'traincd anel appoiatecl. 

7. Deputy District Medical and Health Oftlcer's posts already sanctioned 
for't ...... malJer .Ibtegnteci TriNlDe¥eiopmOllb\lonciOl\ wiD bo·.mlitd.up. 

8.. s,.ciiruur~ will be und.rtaba,oll.tbc.iacid.e~ofdiJt&UJ· in tribal 
ar"'t aDd, a MNttJ,Plu will bep~N'cd tQ.Wovide.compJetc.aaed.ic;al and 
health covora., 
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9· Tribal women will be selected for training as multi-purpose Health 
WOI kers. No educational qualification will be prescribed anti those who 
can just read and write wilt be selected and trained for a period of 6 
months at a stipend of Rs. 500/- per month· 

Xl. EXCISE POLICY IN TRIBAL AREAS 

The present Excise Policy will continue. In reaard to possession of 
Mohwa flower by tril,als. there will be no restriction whatever. The words 
'wherever the flowers are intonded for bonatied domestic consumption or a 
tribal family' in the existing Instructions will be deleted. 

Xll. FOREST POLICY IN TRIBAL AREAS 

1. The following concessions given to persons belonging to Schedaled 
Tribe under Rule (3) of A.P. Protected Forest Rule 1970 issued in 
G.O.Ms. No 356. F & A dt. 4.3.70 and as amended in G.O.M.s. No. 17, 
F & A dt. 5.2.76 will be extended to Reserve Forest also. (i) The removal 
of timber, bamboos and forest produce from the forests for domestic and 
agricultural purposes from time to time on payment of seighiorage fees 
fixed therefor. (ii) To graze their own cattle without payment of any 
fee. 

2. Large extents of Podu_cultivation within the reserved forest area will 
be taken up for plantation on tree patta basis by the tribals themselve. 
by joint efforts of Forest Dept., and Tribal Welfare Department. Tcanu 
consisting of Forest Department and ITDA offillials: will be constituted 
immediately to identify 'Podu' areas in reserve forests for allotment to 
tribals on tree patta basis. 

3. Where Wild Life sanctuaries are established, there will be no disturbance 
to tribal life and their livelihood and customary rights will be fully safe-
guarded. If it becomes necessary the tribal families will be fully aDd 
completely rehabilitated, close to their original habitations. 

4. Reservation of 50% of the posts of foresters, fortSt guards and Forert 
watcher in the notified trib<11 areas will be strictly implem~nted. 

XIII. MINOR FOREST PRODUCE PLANTATION IN TRIBAL AREAS 

Out of the forestry prog~ammea taken up from all the available fund. 
for afforestation in the tribal areas from allaources. atleut 60% or the area 
should be brouaht under Minor Forest Produce yielding plantation. 
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X/Y.TREE PA.TTA SCHEME IN DEGRADED FOREST TRIBAL 
AREAS 

Large extents of degraded forests exist within the Reserve Forcst arcu. 
In order to provide a meaDS of livin, for tri.,.ls whose Jives are closely 
intertwined with forests, it is necessary that a Tree Patta scheme should be 
introduced on the following lines: 

1· Tbe lands to be allotted to tribals will be identified by Forest Depart. 
ment. The S.T. beneficiaries will be identified by I.T.D.As. 

2. Each beneficiary will be given an extent of three hectares. 

3. The tribals will be paid wasea 88 decided upon, per month. 

4. The tribals will be allowed to grow Minor Forest Produce including 
fruit.bearing species or Nallamaddi and Tellamaddi and tbe usufruct riShls 
will entirely rest with tribal benefiCiary. 

5. If a tribal doel not cultivate the land for some reaaon or other, land 
will be allotted to other landless tribal of that area. 

6. The fundin, for this programme will be done throu,h Illtearated 
Tribal Development Agency. No inter cropping in Reserve Foresta may 
be permitted 

XV. HOUSING FOR TRIBALS IN SUB PLAN AREAS , 
AD additional 5,000 Semi permanent Housel will be sanctioned during 

1986-87. II a Special prosramme for tribals ill sub·plan area. with an 
expendituro of Rs. 2 crores· The Icale will be Rs. 4000/· per house. This 
will be in addition to the normal wealeer aection housing pro,ramme. The 
tribali will be allowed to co.atructed houaes accordins to a design of their 
choice within the amount. , 
XVI. MINING ACTIVITIES IN TRIBAL AREAS-SAFEGUARD FOR 

TRIBALS 

1. There should be no displacement of tribal nor any disturbance to the 
tribal way of life. 

2. The tlora and faun,_ in tribal are.s which help tbe tribal ecollomy 
should not be disturbed. 
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3. 'The 10cal -ttibMs . tlroufd \be titen 'crnployrnelft 'at 'a11 levels,' by 1'~per 
manpower planning and training programmes fortnulated in ~nce. All 
unskilled labour should be reserved for local tribals. 

'The1ITDA wt1l:be' mQ1Hf(,ril'gitbe l lafepards for· tribals. 

XVII. CIVIL SUPPLIES-ADDITION .... L DR DEPOTS ·UNDER 
GIRIJAN CO-OPERATIVE CORPORATION 

1. A fotal of.27S-DRldep&tt'wtll beo~Ded during .19i<j .. S7by OiWan 
Coo~ratjve Corporation in the interior and inaccessible agency areas for 
effective imptementati'ODoffAs.;~lperrKg. rice sCheme. ,Fanda 10:thD extent 
of Rs: 196.35 lakhs wiJI be allotted for this purpose. 

2. 'No IK)n.trtbal should beoallowed to deal with Civil Supplies in the 
tribal. areas. Tribal youth can« selecled for roUnning FaiiPrice -Shops. 

3. It should be ensured that Green' Car'els ate 'issued to all !rtba4s. . ;IWte-
grated Tribal Development Agency will supervise the availability of Grcen 
Cards. 

4. Tribals will be selected and provided with AIlwyn Cabstar or tractors 
~t .. jler1or traDlport vf eSllential ~04ities, Jinkins w~th the· opcca-
Lt",n.~f.Cfvil -'Supplies distribution. 

XVIII. AGRO CREDIT OPERATIONS THROUGH GIRIJAN CO· 
OPERATIVE CORPORATION 

DurinS 1986 Kharif season, a!ricultural credit will be provided to the 
tlttle oflts:2~.OO-takhs.'AiD'atMAlbtll~f:>Il •. 25~.lJaths :'Will ::be;J'rovidcd 
to the .. Oirijlm O*)pe.atiYtdDorpoJ'8tlion,t(y 'eob1e:dIetn "fo .... ov~ro 
capitatctltl~utiotl. 

XIX. REOPENING OF MILK CHILLING CEN1'lfES IN 'TRIBAL 
AREAS 

The twelve milk chilliag centres which were set up in tribal areu will 
be reOpened. 

1. Elurunagaram, Waranpl district. 
2. '~Iif._d.A~ district. 
3. Yellandu. Khammam district. 
4. Aswaraopet. Khammam district . 

. 5. tahti1llradl.a.m. ~raalDodiMtfiot. 
6. Seethampeta. Srikakulam district. 
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7. Kurupam. 'Srildtkularn district. 
8. Araku. VisakhapatBam district. 
9. Chintapally, Visakhapatnam district. 

10. Paderu, Visakhapatnam district. 
] 1. Ramachodavaram. East Godavari district. 
12. Polavaram, West Godavari district. 

,xx. MULTI PURPOSE EXTENSION TRAINING TO TRIBALS 

ltwa. decided that'Mahi Ptlrpoae Exte1tsioo Training COUrsol should 
be organised in tribal areas in batches of 50 tribals. The couraewiJJ -con-
.t:()f;ntroduct~on of Jmproved agricultural practices. horticultur.e. health 
practices, constitutional safeguards and will be for 10 dllYs .. The trainees 
will be given a stipend or Rs. 15/- pcrday. The fulids required i.e .• Rs. 2 

.takbs will be provided duriog tbo.curront year. 

XXI. GIRIJAN COOPERATIVE CORPORATION (GeC) 

Thelfunctionirrgof' Girijan Cooperative Corporation was r.ewewed, 
with a view to strcamline its working and also to ensure more benefits to 

.the tribals. 

XXII. GIRIJANA SAMKSHEMA PAR/SHAD 

:Oirijlma SamJcshe1l1a PlU'isbad with cito Commissioner of Tribal Wcl-
fare as Chairman; the Managing Director. Girijan O~operative Cor.poration 
the Project Officers of ITDA.·as membenand the Director of TribarWel-

,fare.as Member-Convener will be set up to ensure effective coordination of 
the work of tribal developD1tnt. 

XXIII. DEBT RELIEF LEGISLATION 

A legislation wfll'be ttken lfP to'ProWcfe for· relief to . the teilDals from 
indebtedness' from 'money 1cmtcrs. 

·~XfV. ':.4'" A1RD r FOR· GOOD WORK IN TRIBAL AR.EAS 

Chief Minister's Gold Mcdal and Silver Medal will be instituted "for 
..aood work done by District Collectors/Project Officers. ITDA etc. in tribal 
dcvelopmebt arid we1fltre. 
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Recommendation SI. No. 23 <Para No. 3.30) 

The Committee further recommend that there should be regular re-
view of the targets fixed and achievements under each scheme at the clote 
of an Annual Plan. 

Reply of Government 

A monthly review is being made by Director of Tribal Welfare and a 
quarterly review is done by Commissioner, Tribal Welfare and they "are 
holding meetings with Project Officers of Integrated Tribal Development 
Apncies. 

(Ministry of Welfare O.M· No. 16015/1/86-TDC dated 26.3.1987) 
Recommendation SI. No. 24 (Para No". 3.31) 

The Committt:e are happy to note that Girljan Cooperative Corpora-
tion has 27 Primary Societies spread over in Tribal Sub-Plan areas of the 
State and they are doing very useful work in various spheres. The Com-
mittee further note that only tribal people are the members of these pri-
mary societies. 

The Committee are not sure whether there primary societies are able 
to cover the entire sub-plan areas· They would. therefore, like to recom-
mend that the State Government render all possible assistance to thi, 
Corporation to expand its activities and area of operation and open more 
branches, if necessary. 

Reply of Go,ern~ent 

Government of Andhra Pradesh have sanctioned 275 Additional D.R. 
Depots during 1985-86 to cover all tribal areas with public distribution 
.'Item through Girijan Coop. Corporation. 

Government have also sanctioned RI. 25.00 lakhs towards share capital 
on behalf of tribals for obthillillg loan to the tune of Rs. 250.00 lakhs from 
Coop. banks. This agricultural credit system is being organised throulh 
Oirijan Cooperative Corporation. The Corporation has disbursed Rio 
250.00 lakhs of crop credit to the tribals during the current Kharif season 
(1986-87). 

(Ministry of Welfare O.M. No. 1601S/I/86-TDC dated 16.3.1987) 
Recommendation No. 15 (Para No. 3.44l 

The Committee feel that at the Central level the monitoring and evalua-
tion system needs to be strengthened. The practice of constituting a 
Working Group at the end of the Plan to decide the stratelY for the next 
Plan is laudable but there should be concurrent monitoring and evaluation 
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of Tribal Sub-Plan programmes being implemented by tbe Central 
Ministries at the end of each Annual Plan. This is neceslary for lakin, 
r.medial measures during the next Annual Plan on the basis of the short-
comings noticed in the implementation of various schemes in the previoul 
Annual Plan. The Committee therefoTe recommend that the achievemenu 
made in the implementation of various centratJy sponsored prolramm .. 
should be reviewed at the end of each Annual Plan. 

Reply of Government 

This is being reviewed at prescribed intervals. Further, the achieve-
ments of the previous years are also reviewed during the formulation of 
Tribal sub-Plan of each State fJr the next year. The Planning Commiasion. 
and Central Ministries concerned are also associated with thele discullions. 

(Ministry of Welfare O.M. No. 16015/1/86-TDC dated 26.3.1987) 

Recommendation No. 27 (Para No. 3.46) 

The Committee are happy to note that for ·proper monitoring an. 
evaluation of tribal development programmes/schemes in the States a 
special wing bas been established in the Ministry of Welfare under the 
charge of Joint Director assisted by two research officers. They have 
prescribed a set of schedules for evaluation to all States includinl ADdhra 
Pradesh only recently. The Committee have also been informed that a 
Research Advisory CC'mmittee and a Central Tribal Advisory Council under 
the Chairmanship of the Deputy Minister for Welfare have been set up for 
monitoring and evaluation of prosrammes/schemes meant for tribal people 
in the Slates· 

Reply of Government 

This being only a statement, this Ministry has no comments to offer. 

(Ministry ()( Welfare O.M. No. 1601S/1I86-TDC dated 26.3.87) 

ReeommeadaUon No. 28 (Par. No. 3.47) 

The Committee trust that both these organisations namely Research 
Ad\!isory Committee and Tribal Advisory Council would playa significant 
role in streamlining the procedure for having an effective monitoring Iy.tem 
for all development programmes being implemented for tbe bendt of the 
tribal people. 

Reply of Go,ernment 

This being only a statement. this Ministry has no comments to ofFer. 

(Ministry of Welfare O.M. No. 1601~/1/86·TDC dated 26.3.87) 
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Tho' Committee recommend that \)Ionded-Iabo.ret.; so rehabiUtalie4h 
Iheald- be, provided with a,ricoltural' 1_ Momary. inpaSs., dwelliaa, 
howsesand 'Cl'RJ'leylDOllt avenues so that thoy, do not, revert to this 6ViL, 
praotiec; 

Reply of Government 

Thia,js under implementatiDo in,Andhra Pradesh. 

(Ministry of Welfar.e O·M. No. 160lS/1I86·mC·dated26.3.81) 

RecommeDdatiOD SI. No. 32'(b)-(.-.ra N., 4;19) 

The Committee are of the view that in order to Save the tribal. from 
falling an easy prey to uns0rupulous'moaey' Iecd.ers, cooperative credit 
institutions should be strengthened so that, loans are provided to the 
tribals on easy terms to meet their day to day needs of production and 
coaaumption loa.ns. 

Reply of'Gonnrment 

GirijaM Cooperative Corporation is providin&' credit to the: tribM. .. 
AD' amount of Rs. 25.00 lakhs is sanctiond byOovernmcnt to prOYide sure 
capital @Rs. 10.00 fOf every Rs. 100.00 borrowed biyte:tribal. during th.~ 
cu~CDt Kbarifl' Season (l98~). The CorporatiOD'l haa already dil""_ 
crop loans to the extent of Rs. 2S0 lakhs to the Tribals during thi •. 
season. 

(Ministry of. Welfare O.M. No. 160.15/1/86·TDC dated 26-3-87), 

Recommemlatloa No. 33 (Para 4.21) 

The Committee recommend that the enforcement machinery should 
be'.atrcngthiened ,so as to ensure that the prescribed minimum waPI are 
invariably paid - to all labourers in agriculture sector. Tho Committeo-. 
furtherreeommend thtt,thominimum wages sboulcl.be, reviewed:half yearly, 
in-the liablof rising prices. 

Reply. of GOYel'Dmeat 

. This .il heinl.d one. 

(Ministry ofWelfue< O.M. No. Hi815/1/86·:rDC da.tod 26.3.87) 
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Tbe Committee would like to be appri.ed a. to wbat preel.e .teps are 
1JIIht.'t ..... te,.kenJthen' tile ellfGrceMeltt ........ ..,. 10'. to ....... tbat 
the pre.crlbed mIDi_DOl waPi are .... dabl' pal' to aU Iahoaren In •• rical. 
turalleetor. Tbe Committee would allo like to be informed wbetber mini • 
... lIMI" are belag re~lewetl b.lf·yeariy. 

The Committee note that except in Bhadrachalam area ot1'Cilammam 
district of Andhra Pradesh survey and settlement of land bas been 
cGIIlpIleeed, in Tribal Sub· PIIIIO ar.eaan4, pI!Opef titlos toJaPd Ju..,., also &ceo 
.. eat. The Committee desire that ilDmedia~ sMp$' sHukfbotaillrJr,f01ltlU" 
saney and settb:ment of land in Bhaducballlll'l' ar. of Kihammatlll ii_hit; 
aod proper titles to land should be given to tribal land owner. witbo1lt,.., 
further.lolsof time. 

""of~. 

Special survey units were sanctiorred by Government io Iune. I9J"6 to 
complete all Survey & Settlement Operations to resolve forest and any 
other survey and settlement problems. 

(Ministry of Welfare OM. No. 1601S/t/S6-TDCdated ~,3.87) 

Comments of tb. Coaualttee 

T.be Committee would like to be informed "betber lOne), a" IeUIe-
~ent of I ... d in BbadraobalaDl uea of I: ....... m dJ.Uict ba. been ce .... teel 
aDd ,roper titles to Iud &iYeD to triballaDd owner •. 

RecoDlmelHl.tiott Sf. No; 36 (.) (1' .... No, ttl!) 

The Committee forlber D()~e that 5620 acres f1f su!'pla. 1.06- 8ntf 1~90 
acres of waste land bave been reclaimed and 24,000 tribal families have 
been benefited from. this programme. The Committee trust that proper 
incentives like improved varieties of seeds andaubaidy and agricultural 
implements etc. wou1dcontinue to be given to tho allOtteel of reclaimed 
land in the sub-plan a tea of the State so that they may be able to raise their 
economic standard and thereby improve tbe quality of life. 
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Reply of GOTerBment 

This is beina done· 

(Ministry of Welfare O.M. No. 16015/1/86-TDC dated ·26.3.1987) 

Recoalale.datlon SI. No. 36 (b) (Para No. 5.15) 

The Committee find that there is a large number of tribal familiet who 
are atiII landless in the tribal sub-plan areas. The Committee recommend 
that during the Seventb Plan period efforts may be made to allot reclaimed 
land to more tribal families so tbat tbey are able to cross the poverty liDe 
in due course of time. 

Rep.y of Gonrnment 

A crash programme called 'Oirijan Magana. Samar.dhana Padhakam' 
(Crash programme for assign~nt of lands to tribals) hilS been launcbed in 
tbe year 1986 and it is decided to assign government lands to all the 
eligible tribals. 

(Ministry of Welfare O.M. No. 1601'/1/86-TDC dated 26.3.1981) 

Recommendation No. 37 (Para No. 5.16) 

The Committee note that shifting cultivation called 'Podu' has been tb. 
'way of life' for a number of tribal groups in many districts of the State, 
The tribal population engaged in 'Podu' cultivation generally shift from ODe 
field to another after every three years. The shifting cultivation has been a 
threat to . forests. While the periodicity of shifting cultivation has been 
reduced due to the impositions by the forest department. the area under 
shifting cultivation has been increasing over the years. The Committee 
has been informed that shifting cultivation is being prnctised by 49.771 
families in 1132 villages of the State. After a detailed review of tbe 
problems, a project report has been prepared for the rehabilitation of the 
'Podu' cultivators by allotting one hectare of land' per family and by imple-
menting two important programmes of horticulture and social forestry. 

R.~eply of Government 

The release made to the Government of Andhra Pradesh under I 
Proviso to Art. 275(1) of the Constitution are as follows: 

Year 
1984-85 
1985-86 
1986-87 

RI. in lakhs 
192.00 
75.00 

100.00 

367.00 
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In the year 1986-87.3426 familics had been covcred upto Dec .• 1986 
.... iDSt the target of 2880 families for the year. 

(Ministry of Welfare OM. No· 160IS/I/86-TDC dated 26.3.1987) 

Recomm.ndatlon SI. No. 38 (Para No. 5.17) 

The Committee are of the view that the tribals practisinl shifting 
cultivation can bc weaned away from this undesirablc practice only by 
allotment of land on a long tcrm basis. Unless they develop a feeling that 
the land belong!> to them. neither horticulture nor any programme of Social 
for •• try wlll be succcssful in raisins their economic Itatus. 

Reply of GOYera ••• t 

The lands in which rehabilitation scbeme. like horticulture or locial 
foreltry are ta1cen-up are allotted to thc tribals and thcn only land. arc 
dnelopcd by involvina the bcneficiaries. 

(Ministry o(Welfare a.M. No. 16015/1/86-TDC dated 26.3.1987) 

Recommendation N~. 39 (Para No. 5.31) 

Thc Committee have been informed tbat minor irrigation plays a most 
important role in the development of agriculture in the tribal areas and a 
Master plan for minor irrigation for eight Integrated Tribal Development 
Alency areas is being prepared and would be put into operation from tho 
year 1986-87. During evidence, the representative of thc State Government 
ltated tbat in tribal areas, minor irrigation is most .u.itable becau.sc minor 
ieription is a schemc wbicb can be spread ovcr to various parts of the 
tribal arcas. We have not come across any hindrance in the implementa-

. tiOD of minor irription schcmes. 

Re,l, of GOYerame.t 

T.be rcply to the Recommendation is covered by the reply furnished by 
the . State Government to Recommendation No. 40. Since this tl only an 
obeervation. this Ministry hal no comments to offer. 

(Ministry of Welfare O·M. No. 16015/1/16-TDC dated 26.3.J987) 

RecollUlle.utloD SI. No. 40 (Pa,. No. 5.32) 

The Committee need hardly stresl that the major thrust .hould be 
towucla Minor lrri,ation Schomes whicb are more beneficial in the tribal 



tn'eaS of'ihe'State"1l1ldcan be itnp~metJted more quickly and· at'1~sser cost. 
The Committee, therefore. desire that a larger a\locllionof fUnds shoU14'be 
earmarked for minor ir.r.j.gationschemes during SeveulhPlan period. 

Reply of Government 

A Ma!tter Plan on Minor Irrigation in tribal aleas covering 1..5 lakh 
acres has been "prepared at a cost ofRs. 100.00 crores. Speciallnves.ti.Ja-
tiOn-cllm-execution divisions were sanctioned to survey all Minor Irrigation 
schC1nes to implement Master Plan. 

(Ministry of Welfare O.M. No. 16615/1/86-Tf)Cda1ed 26.3'1987> 

Recommentl.wtoD'St. 'No. "I '(Para No.5 33) 

The Committee reCO'tllmthd that these medium irription 'S'Chemes 
.hotIlild be·-eom,!eted il1 a phgsed 1l1anllel"'Ilotha't 'tbe innstments '4J1teaidy 
made do not go waste· But in futureplannin'g the·main thrastbas to;-be 
on minor irrigation schemes which are more relevant to the tribal economy. 

Reply of Goyernment 

This is being done. 

'(Ministry of Welfllre O.M. No 160IS/I/86-TDC dated 26.3.1987) 

.ec ......... tion &I. No ... 2 (:P.ra ·No.5~.g) 

Since edllClltioD is key to tribal developluent, the .committee ~o
mmend that tais problem should be tackled on a priority basi,. <A1u'ae 
number of primary schools should be opened in tbe villa,ges 8ndbamJets 
.in the tr.ibal .areas .oftbe State so that by the end of S-ent.hPlan.pmiod 
100 percent coverage is achieved at the primary ~8e. Be&ides. 1iUJkicnt 
funds should be allocated for construction of schools. hostels and residen-
tial quarters for teachers. tJute •• the woNting conditions for teachers are 
improved in tribal areas. the tribal educated youth would not like to 

'bec'Ome teadh(!l's ror educating their kith and kin . 

. .,.,,0( Qo ....... nt 

-A·'MMter ~Ian fOl.ec1uCIIlUonda'VelepmOllt 'WId piIe,...."· .... d Govern-
ment have sanctioned 1,000 schools during 1985-86 with a aim of covering 
all school-less villages by the end of 19'87-88· Necessary funds are alao 
beinaprovided for construction of schools and,Nostelhui&di&lp.ctc.· 

(Ministry of Welfare O.M· No. 1'6015/1/86--TDC dated '26.'3.m7) 



Recommnlla1'ou 51. 'No. 43 {Para No. 5.59) 

In order to meet thesborUge of .achers jntribal areas. the Com-
mittee desire that the educated tribal boys and girls should be given en-
couragement to join the teaching profession. if necC'Ssary by relaxin~ the 
educational qualification and arr.anging in-service training and providing 
proper incentives to the tribal boys and girls 80 recruited to work in tribal 
&I'e'&fi. 'This will 1n the opinion of ,the Committ.ce. enable them'to play 
1hetr part in propagatingaod spreading educalion among the t1ibal. and 
inealcffte in them the spirit of service. 

Reply of GoMmlJleOt 

Government of Andhra Pradesh .have decided to employ only tJibllls 
who have passed or failed 10th class in the 100 new schools sanctioned; in 
1986·87. 

I(MirultTy o.fWelfllft O.M. No 160IS/I/86·TDC dated 26.3.87) 

Recommendation SI. No 44 (a) (Parra No. 5;60) 

ibe Committee Tecommend tbat Adult Education Programme .... Id 
be encouraged in tribal Sub~\P1an area of AndhraPradesh so that por"'n-

. _ae.efeDeGlmont ·ef Sche4uled Tribes under thispra,camme goes updurina 
Seventh Plaa .period. 

The Committee hope that the State Government would avail of the 
financial assistance provided by the Central Government under the cen-
trally sponsored 'Idlomcs ia1Jais reprd. 

Thil will Do done. 

(Ministry of Welfare O.}4'; No. J60IS/I/86-TDC dated 26.3,1"'> 

Comment. of tbe C __ "-

The Committee may ••• ~ of &IIe.test ,OIIt1oa la thl. relard. 

JlecommeadatioD 51. 44 (b) (par. No. 5.60) 

,.ft!6 Committee·woUJdallo Jike tOClllPbuiIe that as ru:o~ 'by 
"tbe'Wortial '6reup ~n De¥elopmeDt of ,scbeduled Tribe. Jow liteIIICY 
areaa and Jow literacy groups amon,st Scheduled Tribe. inohacljQI;tho 
Jlomitive tribes in the State should be identified and programme. deviled 

. for these aroups. 



30 

Reply of Government 

This will be done as part of the master plan. 

(Ministry of Welfare O.M. No. 16015/1/86-TDC dated 26.3.1987) 

Recommendation 51. No. 44(c) (Para No. 5.60) 

The Committee also desire that adequate supervisory infrastructure for 
inspection and supervision of schools situated in tribal III eas should be 
provided so as to ensure that the schools are run on proper lines at all times. 
The Committee also feel that at the primary level women teachers are more 
useful than male teachers and for appointment of women teachers State 
Government should avail of the 80 per cent financial assistance offered by 
the Central Government. 

Reply of Government 

All the education institutions are brought under the unified control of 
Education Department and under overall supervision of the Integrated 
Tribal Development Agencies. District Educational Officers/Deputy 
Educational Officers a.re appointed in I.T D.A. areas exclusively for im-
provinl the supervision of ed ucation in tribal areas. 

The Government of India scheme of 80% financial assistance for 
appointment of women teachers at primary level will be availed. 

(Ministry of Welfare O.M. No. J6015/1/86-TDC dRted 26.3.1987) 

Recommendation 51. No. 45 (Para No. 5.(1) 

The Committee desire that proper evaluation about the functioDinlof 
thele Ashram Schools should be done without any loss of time and suitable 
Itepa taken to improve their working. Proper assessment for openinl 
of more Alhram Schools during .the Seventh Plan should be done quickly 
and simultaneously witb the Education Survey 10 that additional Ashram 
Schools are opened without delay. 

Reply of GoverllJDeBt 

Duriog 1985-86. 10 Ashram Schools arc sanctioned. Government of 
India have already conducted survey of Ashram schook aod luuestionl 
will be taken note of. The requirements of addiLional Ashram tebooll 
will be assesled separately. 

(Ministry of Welfare O·M. No. 16015/1/86-TDC dated 26.3.1987) 
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Recommedatlon SI. 'No. 46 (Para No. S.72) 

The Committee recommend that the working of the health schemes 
should be reviewed immediately in order to ensure that the IIChemes in the 
health sector are properly implemented during the Seventh Plan period and 
the funds allocated are fully utilised for the bcnefit of the tribal popufatlon 
in the Tribal Sub-plan area of the State, 

Reply of Government 

Government of Andhra Pradesh decided to prepare a Master Plan for 
improving Medical and Health Facilities in tribal areas. 

(Ministry of welfare O.M. No. 160IS/I/1986-TDCdated 26.3.1987) 

Commentl or tbe Committee 

ne Committee "ould like to know tbe Itepa taken to Improve medical 
aid bealth raeilities In tribal area •. 

RecommeDdatlon SI. No. 48 (Para No. S.74) 

The Committee would also like to stress that the working conditions 
of doctors and other medical staff posted in remote tribal areas of the State 
should be improved by various measures e.g. by construction of Ita« 
quarters for them. by giving financial incentives in the shape of hilhor 
allowances and educational facilities for their children. The Committee feel 
that unless the medical staff work with dedication and with a spirit of 
service, the health standards are not likely to improve inlpite of openiD, 
more hospitals, primary health centres etc. in the tribal areas of the State. 
For this, proper motivation is required and motivation can be built up by 
providing special amenities and incentives. The Committee hope that the 
Central and State Governments will bestow thdr careful attention to thi. 
a.peet and make available the necessary funds and infrastructure. 

Reply of Government 

Suggestion will be kept in view. 

(Ministry of Welfare OM. No· l6015/86-TDC dated 26.3.17) 

Comment. of the Committee 

Til. Com:alttee would like to be ."rlsed or al to "bat r.ellltl.. ar. 
be.,pro,ld.d to tocton and other medleal Itaff posted In remote trIItaI 
areu. 
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Reco"meudetioD 81. No. 52 (a) Pare No. 5·lCU 

The Committee suggest that Government of Andhra Pradesh should 
idemtify particular cottage industries which have a good potential for deve-
lopment in sub-plan area and encoufage the tribals to develop these industr-
ie~ by providing them credit. marketing and training facilities. Necessary 
guidance and technical know-how should also be provided to the tribals by 
the ITls functioning in the State. 

Reply of Government 

Thrse have been identified by APITCa. a consultancy agency under 
industries department. The schemes arc proposed to be implemented soon. 

(Ministry of Welfare OM No. 16015/186-TDC dated 26-3-1987) 

Recommendation SI. No. 51 (b) Para No. 5.101) 

The Committee also recommend lhat. small scale entrepreneurs sbl'uld 
be guided and encoulaged to form cooperative societies for gcuinS credit. 
facilities from the bank and also for marketing their goods. 

Reply of Government 

Recommendation accepted for implementation. 

(Ministry of Welfare OM No. 16015/11l6-TDC dated 26-3-1~7) 

Recommendation SI. No. 53 (Para No. 5.110) 

The Committee also recommend that forest based industries should be 
set-up in the tribal are:!s in order to provide additional income to tribal's 
living in forest areas. 

The State Gov~rnmellt sl10uld dr<lW up a plan for setting-up forell 
based indusries after taking into account the availability of raw materials 
required for such industxies. The State Government could also rehabilitate 
the poducultivators to some extent on forest based industries. 

Reply of GovernmeDt 

This is being done. 

(Ministry of Welfare OM. No 16015jl/86-TDC dated 26.3.87) 

Comments of tbe Committee 

'TIIe Committee would like to koowibe detail of forell based- indaatwfe • 
• at.lIP/tJ.,osed to be set up in ADd...,. Pradesh and the rebabilitulea,., 
,odu cultivators in rorest-based industries. 
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The ·Commi.~ note.that a,,apinlt the targot of.SO~·acrOl:.f land 
or • .o.wlopmeD~:of. hor-ticulturcl' an area .. 0(. 'I i IUb. , ac:ns:gentCOftred 
duriJl,ltbeBillth Pu,period,·.and;asum ofR ... 77.So-Jllkbs w"'apent· on 
dn.loplPent-. ,of hor·ticulture, dunoJ·that· pOlioci. The .. development of 
hmDltute haStpmvidcd!income to:triltal& and haa;'·mprowd-theil'.fJDOIlomic 
s .. OOar4to lome ellotent. TbeCemmit_ have~om informed·that,the 
tribal. have.adeqUJIte.marJeeting faciuti.dOl ..the IItle.of their hor1icallUro 
prodw:c and they ,get l'easenablo· retum ... Tho' Committee- allO, aote·.that 
top opuJarize the horticulture development. Government propose to produce 
and supply the fruit plant! free of eost to'tbe tribals. 

Rep., of G •• rameat . 

This beina'only a stateftlen~ thit ~6ittry' -hatt·no· comment. to offer. 

[Ministry of Welfare OM N·o. 1601S/I/86'TDC dated 26.3.19&1J 

R~eomme.d.tloD SI'. No ~S (pira No. !.120) 

The,CommiUee hopulwt 1 majer Horticulture Re ..... ch,:siiti.n •• t-
uprin·19&&.86 would. make an· in·depthlatwdy aboutrthe.· soitabili~1' t fruits 
which can be grown successfully in different ar ... ·ohbeState'.nd, ..... der 
all possible assistance to the tribal, people in tbe matter of Horticulture 
development. Stlection of right type of fruits based on climatic condition. 
would'Io' a 1001 way in bringing economio prospertty in' tribillareu .. 

The Committee also trust that the proposed 3 minor Horticulture 
Research Ctntres would also be act up soon in tbe interior tribSl area. to 
provide support for resea.r~h,and>{rainioa to dlO,peoplein these areas who 
cannot derive benefit from Major Restareh Centres. 

He,.,. ofGeft~t:· 

This willi \)6·done. 

[Ministry of Welfare OM· No. 1601S/J/86-J:OC dated .26.3.1987J. 

C ........ .r. .... c-lttee 

TIIIIa-e~ltt ••. I •• J, be .,.... ...... , ..... teIt, .... ....,,........, .. ttf., 
apqtI:t'*ee ....... HeMie.' ..... · ........... C ..... lilt ........... --
•• al.o .boat tbe .. ,....: .t .. ,~ .... ~." ....... ,....."........ .... .. 
.... 08NC&. ......... .l9IJ5M~ 
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Recommendation SI. No. SCi (Para No. ~.I28) 

The Committee hope that.1I the problem villages and hamlet. which 
remained uncovered by the end of the sixth plan would be provided With 
one assured source of drinking water supply during the Seventh Plan 
period and for this purpose ad~quate fund should be provided by the 
Central Government under Accelerated Rural Water Supply Programme. 
The policy of the Government during the Seventh Plan period should not 
only be to improve the existing water sources but to cover al soon .s 
Possible 100% vlllagell and hamlets with one safe drinking water source. 

Re,ly of Government 

]00% coverage is proposed by the end of VII Plan. 
[Ministry of Welfare OM. No. 16015/1/86-TDC dated 26.3.1987)] 

Recommendation SI. No. S7 (Para No. 5.134) 

The Committee note that against an allocation of Rs. 683.20 lakhs 
durtng the Sixth Plan under weaker s~ctions housing schemes for Sche-
duled Tribes. a sum of Rs. 974.77 lakhs was spent during the Sixth Plan. 
Against the target of constructing 6800 houses. 7801 houses were constructed 
during the Sixth Plan. During the Seventh Plan period. a targ~t of build-
ing 37,600 houses has been bed and an amount of Rs. 13.33 crores has been 
proYidcd for the purpose. 

Reply of Government 

This being only a statement. this Ministry has no comments to 
oft'er. 

[Ministry of Welfare O.M· No. 16015/J/86-TDC dated 26.3.1987] 

Recommendation SI. No. 58 (Para No· S.13S) 

The Committee recommend that the State Government should also 
carry out a survey in the Tribal Sub-Plan area regarding the tribal familia 
who do not have a proper shelter to live. It is Dec~ssary to do so in the 
interest of proper planning during the Seventh Plan period Tribal district. 
in which the housing probl~m i5 more acute should get priority in the 
allocation of funds for the construction of houses. 

Reply or GovernmeDt 

Government of Andhra Pradesh sanctioned ~.OOO new houses over 
and abo" normal tribal sob-plan programmes under housing. It i. pro-
posed to conltruot houlles for an the house-leiS tribals. 

[Ministry of Welfare O.M. No. 1601.5/1/86-TDC dated 26.3.19111 



CHAPTER III 

RECOMMENDATIONS/OBSERVATIONS WHICH THE COM-
MITTEE DO NOT DESIRE TO PURSUE IN VIEW OF 

GOVERNMENT REPLIES 

Recommendation SI. No.6 (Para No. 1.64) 

The Committee further recommend that the results of economic UBis-
tlADce given to tribals under various schemes should be properly evaluated 
with a view to ICC how a particular scheme has helped in raisina the econo-
mic level of tribals. 

Re,ly of Goyernmeat 

This will be taken up as part of the 8ench Mark Survey proposed at 
item No.3 above. 

[Ministry of Welfltre O.M. No. 160I!l/J/86-TDC dated 26.3.1987] 

Recommend.tlon 51. No. 12 (Para No. 2.27) 

The Committee are concerned to note that there is no distinct machi-
nery in the Ministry of Welfare or in the Planning Commission to oversee 
the implementation of Development prollrammes being implemented in the 
tribal areal· In view of the fact that large sums of money are provided by 
the Central Government in the form of lpecial Central Assistance for the 
development of Tribal areas. Ministry of Welfare should Dot put the entire 
burdQll of ml)nitoring thcle programmes on the State Governmentl. The 
Committee strongly feel that a special responsibility restll on tbe Ministry 
of Welfare as also on other Central Ministries which are expected not only 
to associate themselves in making programmes/schemes in their relpective 
lOCtorl for development of tribal areas or by providing funds but also to 
play tbe role of a Leader for Tribal Development in their respective aectors. 
The Committce. therefore, recommended that there should be a proper 
monitoring system at the Central level and Officers of the Ministry of 
Welfare, Plannina Commission and tbe Ministry concerned with its ICCtoral 
pro,ramme should visit the project in tbe Trjbal Sub-Plan area orthe State 
to usess the pace of developmcnt. 

Tho Committee also recommcnd that Ministry of Welfare u tbe Dodal 
NioiatrJ for Lbc DevelopmcDt of tribal areas. .hould devise a suitable 
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inachinery to watch the progress of implementation of development scbe-
mes being implemented in the Tribal Sub-Plan Area in Andhra PradelJh 
and in other States where Tribal Sub'~PI:lns are in operaTion. 

For. ibis. ·purpose, a ,8pe~ial "Implementation Cell'~ ,should"be.created 
in the Tribal Development. Department .of the Ministry of Welfare with 
sufficient complement of staft' charged with the responsibility to oversee the 
progress of implc:llMntatWn'of .. apioul' devolopm4:lnt .:~mes sponsored by 
the Centre. . 

. Reply of GOYfrnment 

Tribal Development Division. Ministry of Welfare has Research. 
Monitoring and EvaluatilJn ullitl>torr(IMoaitOfing of the various develop· 
mental programmes consisting of following officials: 

I.' Diroctor (Rcs~h;,monitoring·& Evaluation> 
2. Joint Director (Research) 
3. Joint DiI:ector fMcmit0rins &: Evaluation) 
4. Deputy Director 
5· Research Officer 

,(With SIlppor.t~gltaff) 

(N o. of Posts) 
1 

I 
I 

1 
.2 
·4 

I In ,addition. ,Connaiasion· fOf;> SchcduledCaacl .nd&heduted~ 
bavOt:cRtIioclal.,Directoruesl.ia.·tbo·Stateawrho.alsoUID"eoonMlitw., 
andceftlhlation(of,developfftelltaJ prograAlme. 

I1iMioistry,ofrWtlfari O.~ No. f06015/1/86·.1'J)a:d4aItd~.3rtt87) 

c.. ..... t. of tbe ~ ..... itt.e 

,J .... ~t ... r ... kl.Iik., .. -0" Hat prea. ' ... lI'or ........... 
t ............. ~b; Mo ......... .- 1'. ....... 08 UbltlDttbe'n......., 
of Welfare. 

Recommendation SI. No. 10 (Para No. 3.27) 

The Committee also feel unhappy that the quantum of funds under 
divisible sectors remained static durin, the Sixth Plan period Hnd as the 
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fUDds for Tribal Sub-Plan flowed only from divisible pool. the flow ot 
funds for Tribal sub-Plan had not been lldequate. The limited funds were 
ooly sufficient to continue the schemes already started or to mamtain ttte 
level of physical t.rget~ achieved in the first two year~ of the Sixth Plan. 

Reply of Government 

It has been emphasised to the State Government that the quantification 
and ftow of funds for T.S.P. fromallsour.ces should be commensurate with 
the percentage of tribal population in the State. 

(Minatryof Welfare O.M No. 160IS/I/86-TDC datrd 26.3.1987) 

Recommend.tlon 'SI.' No. 21 . (-P .... No; 3\28) 

Tbe Committee recommend that as per decision of the .Stete -Govern-
ment atleast 6 per cent of the State Plan funds must flow to Tribal sub-plan 
during the Seventh Plan period: This ean be at:hieved by allocating funds for 
the core sectors of development out of the total plan allocation of the 
State. Individu.1 Departments shOUld draw up schemes for development 
of tribal people but it should not be left to them to allocate funds for·thuse 
schemes. but these schemes should be financed from State Plan funds. 

Reply of Shtte Geva'DlHnt 

·J·lt hal been decided to pool the funds eannarked for 'f,ribal Subo-Plan 
and utitise' them, on 'priority sect orll core .ectors of tribal dc.elOPlllOllt. 
Orders in this regard will iss.uc shortly . 

. Reply of MiDiJlry. of Welfare 

The Government of Alidhrll Pradesh have informed that ·the f'otIowiD, 
.... ootrbeve beeD.takeD,in tbis relacd; 

(i) The PlanJling Department should quantify the fWlds for the Tribal 
lub-Plan each year in accordance with a percenta8c to be prescribed and 
iedicaLo'thie··to,t~ComJRia&iollcr for T,iQiil Welfare. 

(ii) The Commissioner for Tribal Welfare will draw up relevant 
Icheme. in identified priority sectors abd furDish the acetor-wile/scheme-
wiJO break up for these funds.in.cgnaukatio .. with Heads of Department .. 
The objectives will be that the funds will be utilized for the total and 
eomp~benlive de1'elopment of S.T. ·peoplo in the sub-Plan ·etta.· witb 
teference to their lleeds abd·prioritiCi. 
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(iii) With effect from 1987-88 the Tribal sub-Plan funds of all Depart-
mentsshall be exhibited under the Head of Account "288"- Social Security 
and Welfare-C, Welfare of ses. STs Hnd other BCs-MH 025-Tribnl Area 
Sub-Plan or the corresponding capita I or 10l1n Head of Account. as the 
case may be by open:ng Group Sub-Heads/Sub-Heads for each fuuction 
under the Single Demand No. XXVIII-Tribal Welfare. 

(Ministry of Welfare O.M. No. 160l5/1/86-TDC dated 26.3.1987) 

Recommendation SI No. 26 (Para No. 3.4S) 

The Committee. therefore, recommend that the existing monitoring 
and evaluation systems both at the Central and State levels should be 
further strengthened so that there is proper assessment of the prosre .. 
achieved in various progrummes being implemented in Tribal Sub-PlaD 
Area of Andhra Prades h. 

Reply of State Government 

In the State of Andhra Pradesh monitoring units were established at 
each ITDA and in the Directorate of Tribal Welfare during !984·85. In 
each of the Heads of the Depanmenta dealing with Tribal Sub·Plan tbere 
is one Liaison Officer to monitor and report monthly the progress of Tribel 
Sub-Plan Schemes to Commissioner, Tribal Welfare· 

The TCR & TJ with the Regional Centres also evaluates the Tribal 
Welfare Programmes in addition to certain voluntary organisations. 

Reply of Mini.,ry of Welfare 

The arrang<!ments for monitoring and evaluation in this Ministry have 
been outlined in the reply to Recommendation No. 12· 

(Ministry of Welfare O.M. No. 16015/1/86-TDC dated 26.3.1987) 

Recommendation SI. No. 29(b) (Para 4.9) 

Tho Committee also recommend that exemplary punishment should bo 
.wardod to unscrupulous persons ind!llaing in illegal and benamlland 
tranlactions in order to stop this practice for ever. 

Reply of Gonrament 

Ropeding tbe recommendation of tho Committee for awardiDI 
exemplary puniahment to unscrupulous persons iDdw,ina in iUelal and 
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benami transaction in ord"r to stop this practice. it may be stated that the 
·Ileaulation prohibits benami transactions. The amendment made to tho 
ReJUlution in 1978 Jays down that any person who acquires any immovable 
property in contravention of the Regulation or who continues in possession 
of such property after a decree of ejectment is passed aner the commence-
ment of above amendment is punisbable with rigorous imprisonment for a 
term upto one year or with fine u pto Rs. 2000/- or with both. Hence. all 
unscrupulous persons indulging in illegal and benami land transllctions 
wiIJ be dealt with under the provisions incorporated in the Andhra Pradesh 
Scheduled Areas Land Transfer Regulation, 1959 through the amendments 
made to ~it in 1978. 

(Minibtry of Welfare·O.M. No. 160l5/1/86-TDC dated 26·3.1987) 

Recommendation SI. No. 32(a. (Para 4.19) 

The Committee recommend that Government of Andbra Pradesh 
should take imm('diate steps to write off old·debts of the tribal people in tbe 
remaining 1024 cases detected under Debt Relief Regu lation. 

Reply of Goyernment 

The debts in 1024 cases were due from the members of Scheduled 
Tribes to private individuals. Hence. it may be possible to write olr the 
debts only through an appropriate legislation. In ord('r to provide relief 
from indebtedness to agricultural lal1ourers. rural artisans and small farmen 
in the State. a Bill to enact necessary legislation has already been introduced 
in the A.P. Legislative Assembly. This measure helps in providin. considera· 
ble reliefto members of S. Ts mOit of whom are small farmers. alricultural 
labourers etc· However, the question of adopting further measurca (or 
providing relief to the members of Scheduled Tribes who may not be 
covered by the above proposed mea'lure is also under consideration. The 
State Government will 1024 cases referred to in para 4·19 of the Report of 
the Parliamentary Committe while adopting necessary measures. 

(Ministry of Welfare O.M. No. J60IS/I/86-TDC dated 26.3.1981) 

Recommeodatlon SI. No. 47 (Para No. S.73) 

The Committee. therefore. recommend that the posts of Doctors lyin, 
vacant should be filled-up without any further loss of time. 

The Committee .yould like the State Government to cumine as to wby 
100 posts of d.)w-tors are lying vacant and fix responsibility for not lakin, 
timely actioD to fill-up the vacancies. 
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Reply of GOYernment 

Appointment order have already been issued to fill-up all lOO'V8oll'DCies 
of doctors in tribal areas· 

(Ministry of Welfare 01M~ 'No~·1610S/I/86-TDO·dat.ed26.S.19U) 

ConuneDtl oftbe Committee 

The Committee would like to know wby tbese 100 'pOlts' ohloetonwen 
allowed to remain vacant and whether usponsibflity b.. bee. ftxed for, ... t 
taking timely action to fill up the vacancies. 



CHAPTER IV 

RECOMMENDATIONS/OBSERVATIONS IN RESPECT OF WHICH 
REPLIES OF GOVERNMENT HAVE NOT BEEN ACCEPTED 

BY COMMITTEE AND WHICH REQUIRE REITERATION 

RecommendatioD SI. No.3 (Para No. 1.61) 

The Committee. however, recommend tbat the State Governmeot 
should undertake another Bench Mark Survey at the earliest 10 that the 
available data is up-dated coverin, different aspects of life of the tribals. 
They also feel that data would be helpful in the preparation of Dew IchelDel 
for Sub-Plan area of the State during the current plan as well 81 4,udn, the 
next plan. The Committee feel that a Bench Mark Survey at re,ular inter 
vals of five years would provide proper assessment of the acbievement made 
in the field of Tribal development durin, the last plan period and would 
provide a sound basis for framing new programmes and scbemes. 

Reply of Goyer_ent 

Next Survey will be taken-up during the final year of the VII Plan. 10 

that the position at the end of the VII Plan and pro.rammes to be taken-
up during VIII Plan could be known very clearly. 

Commeatl of the Committee 

Please see Chapter I. para 1.4. 

Recommeadadon SI. No.8 (Para No. 1.66) 

The Committee also recommend that voluntary agenciel which are 
workin, for the upJiftment of tribals in the State should be included and 
involved in tbe implementation of schemes for developmeot of primitive 
tribes. As the Central Government is giving fundll for tbe development of 
primitive tribe!!. the State Government Ihould utili~ the fund. fuJly. The 
Committee are· not happy that again!!t the allotme"t of Rs. 1·84 crorel, 
Government of Andhra Pradesh utilised only RII. 1.6S crorel· 

Reply of State GOYeJ'DlllHI 

A few voluntary agencies are workiq at present in different parts of 
the tribal areall of the State· 
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The question o'finvolving voluntary organisations in Tribal Development 
nn a larler scale is under consideration of Government of Andbra Pradesh. 

The shortfall in the utilisation of funds is due to late sanction of fundi 
by 'GoYernment ofl1aclia .t the·fag·entS 0"198445. 'Theroeforetbey OGlltcl 
be ddlwn,&n.dJI'PC"tduri"l 10985 .. 816 only. 

Reply of MiailtlJ of Welf.r. 

This Ministry is not relealing direct grant to the States for the Volun-
taryl'lCJ!'Cies worJcing for t1're development of primitive tribes. This 
'Ministry is releasing 'Special Central Assistance (SCA) in four quartetly 
instlitments ror the devetopment of 'Primitive Tribes to the States. 'The 
State is J'esponsiblefor ex~uting the schemes at their end. During the 
year 1984LSS. ttre granb of'Specral Central Assistance 'for T.S P. and dew-
topmcM' of PrimitinTribes were released as under: 

,Ioatalment A'ID0unt IJetter'No. and ttate 
(lU. ill lakha) 

1st instalment 14S.8S 14011/1/84-TD(m dt. 22.6.84 
2nd instalment 1~.'8S J4011/1/84-TD(G) dt. 14.8.84 
3rd instalment 145.aS l40hl/I/84-TD(G) dt. 27~tO.14 
4th instalment 145.8S 14011/1/8' TD(G) dt. 22.2.&5 

, Total 583.40 

Each instalment included an amount of RI. 1308 lakhs for Primitive 
Tribes. It may be seen from the abeve '1!able tbat the-rel.see .. , not 
made at the fag end of the year 1984-85. 

(Ministry of Welfare O.M. No. 160IS/I/86-TDC dated 26.3.1987) 

,COIIUIIents· of Ule Colllllllt.&ee 

Plene lee Chapter I. para ].7. 

-ReemDllteDchati0ll81. No. 10 ('Para No. 1."N) 

The Committee recemmead'tbat Trjbes 'A<fvisory C(71Jn~iI slwtrid hOla 
its meetings more frequently and at least twice in a year. This is a constitu-
tional requirement which should not be ignored. The Tribal Welfare 
DepartmCDt tGould Wsoensu.re that proper f.ollow-u.p action istallen on 
the recommendations of the Tribes Advisory CoullCii within a reaaoaabk 
time. The Committee hope that the proposed amendment to the Andbra 
Pradesh Scheduled Area (Land TraR!fer) Regulation Act would be consi-
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dored· by the State Government and fin! view taken witboa' au1' fUfdltf 
dolay. TJae Committee need hardly Itress that uolet. tbe recommendation. 
made by the Tribes Advisory Council Ilre given due we.iaht by theS,.,e 
Government the recommendations of the Council will only remais on 
paper. and the purpose of making a provision in the Con.titution for the 
Tribes Advisory Councilwould·be fore1eited. 

Reply of GOYer""", 

As per th.' rults· tn>tifiell life 8,*t8'1 Trlbeta-· Athoj18ry Council Ihould 
meet as frequently as necessary and Ilt leut twice in a year .. This rule il 
lIIJi •• !fo"~wed striotly andtheOoverlUMttt areacObrdin,due'wei.bt to tbe 
rtoottfmCndations of the Council and at. imJ'femeDtin. them to the eltent 
ftatibl •. 

(Mini.try of ~tfareO·Mj No. 16015/1/86.TOO 4It"2';2.8:'7) 

C ........ · of· lb. Co.unlttee 

Please see Chapter I, para 1.10· 

ReeOmJDeDdatiOll SI. No. 50 (Para No. S.91) 

The Committee cannot over emphasize that the Tribal SubePlan area 
of the State should be covered by a net-work of roads connectin& the 
blacks, sub-divisional headquarters and district headquarters with markets 
and other growth centres and as luch the Central Government as well as 
(fov.rnlftent of Andhra Pradesh should accord the hiahest priority to road 
construction programme. 

ae,ly of State GO'etDlD •• ' 

Master Plan for aoads approved by Government of Andhra PrAdelh 
fUrnished to Ministry of Welfare, Ministry of Con1municationfot approval 
and anction. Government of India's sanction il awaited. 

Reply of DepU. of a.ral OeYelopmeDt, MfI1jtty of A.rlcalt.r. 

There is a Centrally Sponsored Scheme with 100"'10 grant~in-aid toS'tates 
for development of Roads in Tribal Areas. No road works were sanction-
ed to Andhra Pradesh under this scbeme till 1985-86. From 1986-87. when 
tbi. scbeme wal transferred to Deptt. at'Rural Development. Ministry of 
Alriculture. that Deptt .• decided to allocate fundi among the State. on the 
bail of the Tribal Sub-Plan Area in each State and .... octiooed construe-



Uon of roads in Andhra Pradesh with total length of 52.6 Kms. and totlll 
estimated cost of Rs. 73· 70 lakhs. An amount of Rs. 36.23 lakhs is re-
Jeased. The roads sanctioned under this scbeme arc given in the Appen-
dix-I. 

Commeats of tbe Committee 

Please sec Chapter I. para 1.13. 

ReeODtlDeadatloD SI. No. 59 (Pan No. 5.1"2) 

The Committee arc perturbed to note that there is some difficulty in 
the matter of meeting expenditure on internal wiring and cost of cosump-
tion of energy in the houses of tribals and a decision whether the expendi-
ture will be borne by the Rural Electrification Corporation or State Electri-
city Board hilS not yet been taken. The Committee urge upon the authorities 
concerned to sort out these matters without delay. The Committee trust 
that these matters will not retard the implementation of electrification 
schemes in thtl Sub-Plan areas. 

Th~ Committee recommend that rural electrification should be 
given top priority during the Seventh Plan period and the target of electri-
fyina all the remaining revenue villages should be achieved without fail. 
The Committee feel that rural electrificatioll is as important as any other 
programme of setling-up small scale and cottage industries in tribal aleas. 
H is needless to say that with the availability of electricity some of the 
industries can bring about economic revolution in the far-fluna tribal 
areal. 

Reply of GoverDlDeat 

Government of Andhra Pradesh have taken a decision to advance the 
date for completion of villaae electrification by one year i.e .• 1988-89 instoad 
of 1989-90. 

Commeota of tbe Committee 

Please see Chapter I. para. 1.16. 



CHAPTER V 

RECOMMENDATIONS/OBSERVATIONS ON WHICH FINAL 
REPLIES OF THE GOVERNMENT HAVE NOT BEEN 

RECEIVED 

Recommendation SI. No. 19 (Para 3.26> 

The Committee are distressed (0 lloh: tbal the percentage of invest-
ments from State Plan to Tribal Sub-Plan during the Fifth and Sixth Five 
Year Plans in Andhra Pradesh was 2.48 and 3.35 respcctively and within 
these inadequate flow of funds, sizeable inve~tments had gOlle under Medium 
irrigation, commercial forestry elc whicb did not directly benefit the 
tribals. Due to inadequate flow of funds to sub-plan areas. the disparities 
between the tribal and non-tribal areas did not get narrowed down but 
rather they increased. The Committee further note that Governmelit of 
Andhra Pradesh have now decided that atleast 6% of the State Plan fundi 
should 1low to Tribal Sub-Plan in order to achieve the objective of bridging 
the gap in levels of development between tribal alld non-tribal areas. 

The Committee recommend that during the Seventh Plan period a 
larger percentag!: of State Ptan funds should be earmarked for tribal sub-
Plan and there should be graater emphasis on family oriented scbemel which 
would directly benefit the tribal families to improve their economic standard 
and thereby narrow the gap in the levels of devdopment between tribal aoeS 
DOD-tribal areas. 

Reply or Govemment 

The question of allocating funds to Tribal Sub-Plan strictly accordiD' 
to rates of population is under exa mination. 

(Ministry of Welfare O·M. No. 16015/1/86-TDC dated 26.3.87) 

CommeDb of tile Committee 

Tile Committee woald like to DOW the fblal •• eI.10ll In the ma ... r. 

RecommeadatioD SI. No. 29<a) <Para No. 4.9) 

The Committee note that inspite of the fact that Government of 
AndhrB Pradesh has taken legislative mealures to prohibit the transfer of 

45 



46 

tribal land to non-tribals. a large number of cases of land alienation are 
still pending disposal. The Committee suggest that all pending casel may 
be disposed of within one year at the latest and a massive drive for this pur-
pOle be undertaken. 

Reply of GcmrnRlent 

Spccial staft' was sanctioned for implementing the A.P. Scheduled Areal 
Land Transfer Relulation. 1959 in all the Districts having scheduled areas 
except in Mahaboobnagar District where the regular R·D.a· implements 
the Reaulation. Executive Instructions were issued from time to time for 
eft'totive implementation of the Regulation. The question of issuing fur-
tber instructions in pursuance of the recommendation of the Committee 
is heiDi examined. 

(Ministry of Welfare a.M. No. 16015/1/86-TDC dated 26.3.1987) 

CommeDts of the Committee 

The Committee may be apprised of the final dec:l"ioD re&ardin& lune of 
farther i_tructions for quick disposal of land alienation cases. 

Rec:eaHileDdatl_ SI. No. 30 (Para No. ".10) 

Tile. Committee also dtsire that various remedial leaialative and ad .... 
"ralive mcuurcl sUIgosted by the working Group on Development' of 
Scheduled Tribes during Seventh Five Year Plan (1985-90) as enudlerate4 
in para 4.6 of the Report should be followed in letter and spirit and for 
that purpose, the State Government should evolve a suitable machinery for 
CiIeteotioo of ca_ of i1lcpltrausfer of tribal Iud. 

Reply of GoverDlDeDt 

Governmcnt of Andbra Pradesh.ue considering amendments to L.T.R. 
aa auuested by A.P.T.A.C. The details of amendmcnts have already been 
furDiII!DII·to the,Commhtec. 

(MinilUy'of Welftlre' O.M~ No. 1681"f1/8e~TDCCiated 26.3.1987) 

Comments of the Committee 

The Comaalttee may be luformed of tile Jiaal dedilOD. 



rRecam .. D .... SI, No. 34{a) (PIrra No. Jt.2'n 

,Tb.eCommittee rearet to point out thatoaraest efforts haft not _0 
made by Governmont of Andhra Pradoth to elicit theco,operataoa of 
voluRta~y locial orgaltiaations to wean the tribals from the drinkiu .... t. 
The Committee hope that the State Government would new pay...,.ia. 
attention.to this problem and take this tip. 

Reply of GoverDIDeot 

Recommendation is being examined and necessary action will be 
taibn. 

Co ....... of liIe C.llllllfttee 

:ne COIIlIIIIttee may be apprlled of tile fiDal outcome. 
, 

Recommendation SI. No 34(b) (Par. 4.27) 

The Committee also reeom.m"d that the ultimate aim of the State 
Government should be to gradually abolish the contract system of liquor 
Yefttiirrg completely so that the tribal people are not tempted to· spend their . 
ftIeIr!'e earnings in the consumption of liquor. 

Reply of Government 

Recommendation i~ under examination. 

(Ministry of Welfare O.M. No. 16015/1/86-TDC dated 26.3.19'7) 

CommeDt. of the Committee 

The Committee may be appri.ed of tbe 8nal decl.ion 

Recommendation No. 49 (Para No. 5.90) 

The CODl1llittce note that 33 road works coslin, ,RI. 493.89 JakJIs woare 
~letad siuce 1974· 75 in the Tribal areal of the State and 31 road work. 
COItin&R.s 733.28 lakbs are in progress. The Committee havelluo ..... 
iaformed thatpropo!lals for taJciag up 53 road works costin.lla.21611.10 
lakfJs:were iDGludcd in the Master Plan for improvemcats in ro~ co.-mi-
oation in tribal areas in the districtli of Sdb,kulam, Vi'riau .... 
vtsakhapatMRJ. West Oodav8Ti, East Godavari. Wannpl. lUla8raamall 
Adilabad and the approval of Government is still awaitul. 
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The Committee recommend that road works which are in progress 
should be completed on priority basis by allocating funds required for the 
pUrpose. The proposals for making improvemcnts fn road communication 
in tribal areas which were Bent to Government for approval should be cleared 
without any further delay. The Committee need hardly stress that in the 
absence of proper road communication facilities, the tribals will not be able 
to get a fuir price for the produce. The Committee recommend that more 
funds should be aIJocated by Government of India under the Minimum 
Needs Programme for construction of roads in the tribal areas of the State. 

The Committee regret to point out that majority of the road construc-
tion schemes taken up with the assistance of Government of India during 
the first, second and third Five Year Plans could not be completed for want 
of funds and were abandoned. The expenditure already incurred on 
incomplete roads has gone waste. This only proves lack: of planning on the 
part of the Central Government. 

Reply of Government 

The recommendation of the Committee has been noted. The Govcrn-
menl of Andhra Pradesh and the Department of Rural Development. 
Ministry (If Agriculture have been addressed in this regard. 

(Ministry of Welfare O.M. No. 160IS/I/86-TDC dated 26.3.1987) 

Comments of tbe Committee 

Tbe Committee would like to know the latest position and reaction of 
the Ministry ofAxrlculture in this regard. 

Recommendation 81. No. 51 (Para No. 5.100) 

The Committee would like the State Government to make necessary 
rules or regulations so as to ensure that jobs are provided to the local 
tribats in the industries sel-up by public or private und~rtakin8s .. Local 
tribals can also be recruited as apprentices and absorbed in Semiskilled and 
skilled jobs after truining. The State Government should have a close 
liaison with the industries and introduce such courses of trainil1g in their 
Industrial Traini og fnstitlltes, Vocational Training Ccntns etc· for whicb 
there is demand in these industries so that there is no difficulty for the 
tribals to get employment. 
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Reply of GoverameDt 

This is under consideration by Government of Andhra Pradosh. 

(Ministry of Welfare O.M. No. 1601~/1/86-TDC dated 26.3.1987) 

COIlUDeDti of the Committee 

Tbe CODlDllttee may be Ippriled of the ftDII d,dlloD. 

NEW DELHI; 
April 21. 1987 
1 Vall~kha. 1909(S) 

KRISHAN DA ri"stJi:r AN'PURI, 
ClrlJlrril'o" : 

Committee on the WtlfliN of S~htdul.d' 
ClIsles lind Scheduled Trlbel. 



APPENDIX I 

Road Devtlopment Programme in Tribal Areal 

Name of road 

Srlkakulam Dislt. 

1. Forming & metalling the road from 
Padali to Gottipalli PS Kotturu. 

Vlz;a,ulgaram Distt. 

1. Formation & metalling the road 
from Megada Road to Rajalli. 

2. Forming & metalling the road from 
E.R. Road to Kosingabhadra. 

Visakhapatnam Distt. 

1. Metalling the road from W·P road 
to Sanyasammapalam (via) Thumpeda 
PS Padeu. 

2. Formation & metalling the road 
from R & B road to Siribala PS 
Chintapalli. 

3. Improvement to road from Devara-
palli to Pad a Kota, PS Anamthagin. 

4. Metalling the road from Livitpur to 
Laiganda, PS Araku. 

Khammam Distt· 

1. Formation of road from Gerrie to 
Pocha,ram, PS Sudimalla. 

2. Formation of road from Bachala 
Koyaludam to Oundlarevu PS 
YelJandu. 

~o 

Length (in kms.) 

8.60 

5.00 

3.00 

6.00 

700 

5.00 

5.00 

3.00 

3.00 

Estimated cost 
(Rs. in lakhs) 

13.00 

5.50 

3.50 

7·50 

5.00 

7.00 

7.00 

5.00 

~oo 
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3. FormatioD of metal road (rom 
Cbintoor to Nimme1agudem. 1.00 1.10 

4. Formation of Iinle road from 
Chin to or to Oerraguden Via Arlagudcm 
PS Venkatpuram. 3.00 6.00 

5. Formation of road from 
Kalvanagaram to Laxmipuram PS 
Birgampadu. 3.00 1.SO 

Total: ) 73.70 



APPENDIX II' 

(VIde para 4 of Introdution) 

Anlaysis of Action Taken .. hI GCIl'Mlfment on the· 
recommendations contairied';,. Ih, nth . .Rewt 

o/the Committee (Eighth Lok Sobho). 

I. Total number of recommendations 66 

II. No. of Recommendations which have been accepted by 
Government (vide Recommendations at 81. No.1. 2. 4,5, 
7,9, 11,13, 14. IS, 16, 17, 18,22,23,24.25. 27.28, 31, 
32(b); 33, 35, 36(a). 36(b), 37. 38,39,40,41,42,43, 44(a), 
44(b), 44(c). 45, 46, 48, 52(a), 52(b), 53. 54, 55, 56, 57. 
and 58) 46 

Percentage to the total 70 

III. No. of Recommendations which the Committee do not 
desire to pursue in view of ,Government's replies (vide 
Recommendations at SI. No.6, 12. 20. 21, 26. 29(b), 
32(a). 47) 8 

Percentage ot the total 12 

IV. No. of Recommendations in respect of which replies of 
Government have not been accepted and which require 
reiteration (vide Recommendations at SI. No.3, 8. 10, so 
~m 5 

Percentage to the total 7 

V. No. of RecommendatioDI in respect of which final replies 
of Government have Dot been received (vide RecomD\enda-
tions at SI. No. 19. 29(a), 30, 34(8). 34(b), 49 and 51) 7 

Percentale to the total 11 

52 
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